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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Gksvomment Is not avvare of 
any such crisis.

(b) Government is Implementing a num­
ber of schemes for upliftment of handloom 
weavers in ail the States, including Uttar . 
Pradesh. Ascheme to provide margin money 
Id destitute weavers has also bM n launched 
during the cunrent year for the benefit of 
weavers living below poverty line. During the 
Eight Plan period, greater emphasis will t>e 
laid on training, upgradation of skills, 
modemisation of looms, provision of mar­
keting support etc., to graduate weavers to 
value added products as also for products 
suitable for export market

(c) Silc handk)om items valued at Rs. 
319.85 crores. Rs. 383.51 crores and Rs. 
307.59 crores were exported during 1988- 
89. 1989-90 and 1990-91 respectively. 
Productwise data are not maintained. 
Banarasi sarees are normally exported to 
the countries like Canada. United Kingdom 
Mauritius, and Singapore.

[EngMi]

Ban on Candidates Contesting from 
more than one Constituency

1482. SHRI K.H. MUNIYAPPA: WUI the 
Ministerof LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether a large number of candi­
dates file their nominatnn for Lok Sabha and 
Assemtslyelectbnsfrom more than one con­
stituency;

(b) whether this causes great problems 
lo the electoral process; and

fc) if so. the steps proposed to be taken 
to restrict candl̂ iates to contest electtons 
from one constituency only?

THE MINISTER 0 #  STATE fti THE 
M IN IS TR Y O F P A n JM ^A R Y  AFFAIRS 
AND THE m in ister OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND CX3M- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Sohm candl- 
datos tend to fito thsir nomination from mora 
then one constituency.

(b) If a person is elected to more than 
one seat in Lok Sabha of the State Legisla­
tive Assembly or both In the Lok Sabha and 
State Assembly, he has to resign from all but 
one of the seats. In all these cases a bye- 
electlon has to be gone through involving tot 
of expenditure to the exchequer as well as to 
the candkiates and polittoal parties and also 
inconvenience to the voters in voting time 
and again. In case such a contesting candi­
dates dies, the electton from all the constitu­
encies from where he Is contesting will have 
to be countermanded.

(c) The Representatton of the People 
(Amendment) Bill. 1990 whtoh Is pending 
conskieratton in Rajya Sabha inter-alia seeks 
to provkJe that a person shall not be nomi­
nated as a candklate for election in more 
than one constituency of the same dass.

knpaet of Import Squeeze on Customs 
duty Collectfons

1483. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased to

(a) whether import squeeze has ad­
versely affected the customs duty coliec- 
ttons;

(b) if so. the gap between the budget 
estimates and actual collectton of customs 
duty during the current year till dale; and

(c) the stops taken or proposed to t>e 
taken by the Government In this regard?
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THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes. Sir.

(b) and (c). Government Is taking aH 
possible steps, liite tightening of tax admin­
istration. faster clearances of goods and 
reducing the time between importation & 
ultimate clearances of goods etc. to contain 
the shortfall In customs revenue. Action has 
also been takento reduce arrears and thereby 
increase collections under Income Tax. Cor­
porate Tax and Excise duties so as to 
minimise the shortfall in total tax revenue 
collections. As these measures have l>een 
taken only recently, it is too early to estimate 
the likely final collectk>ns. and consequently 
the gap between the Budget figures and 
likely actual receipts.

[Translation]

Trade with Singapore

1484 (h). SHRIMATI SUM ITRA 
MAHAJAN: Will the Minister of COMMERCE 
be pleased to state:

(a) the quantum of trade between India 
and Singapore at present; and

(b) the details of thegoods imported and 
exported during the current year?

THE DEPUTY MINISTER IN THE MIN­
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b). According the 
DGCI&S. In the period April-August. 1991. 
India’sexports to Singapore were Rs. 351.84 
crores and imports from Singapore were Rs. 
545.05 Cfores.

M i^  items of exports to Singapore 
include oil meals, gems and jewellery, non- 
ferrous metals. cotlonyam,fabrics and made- 
ups. drugs, pharmaceuticals and fine chemi­
cals, leather A manufactures, man-made 
yam, fabrics, made ups. marine produds

and electronic goods. Items of imports from 
that country are machinery and machine 
tools, electrical machinery, transport equip­
ments. ores and metal scrap, project goods, 
artif cial resins, plastic materials, prof esskmal 
instruments, optical goods, iron and steel, 
organic chemicals etc,

[EngSsh]

Produclkui and Export of Silk

1485. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Union Govemment have 
any proposal to increase the productbn and 
export of silc during the cunrent financial 
year;

(b) if so. the details thereof; and

(c) the countries to which silk is ex­
ported and the total amount of foreign ex­
change earned during each of the last three 
years?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a)Yes.Sir.

(b) The Central Silk Board have fixed a 
production target of 14060 M.Tonnes of raw 
sikfor1991-92. The exporttarget from 1991- 
92 is Rs. 55 crores.

(c) The main countries to which Indian 
sXk is exported are: USA, United Germany. 
United Kingdom. Italy. Canada. Spain. UAE. 
France. Australia, Singsyx>re, Switzeriand, 
Hongkong, Netheriands, Austria, Japan and 
Balgkjm.

The export of sM( goods during the last 
three years is as under.-




